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3MEA/ORDER

This is an appeal filed by the assessee against the order of the Id.
CIT(A), National Faceless Appeal Centre (NFAC), Delhi, dated 10.03.2025
for the Assessment Year 2015-2016.

2. None appeared on behalf of the assessee and Shri Sanjib Kumar
Paul, Id. Sr.DR appeared on behalf of the revenue.

3. On perusal of the grounds of appeal, the assessee has submitted
that an adjournment was asked during the course of appellate proceedings,
however, the Id. CIT(A) passed the impugned ex-parte without providing
any sufficient opportunity of being heard to the assessee.

4, Ld Sr.DR vehemently supported the orders of the Assessing Officer
and Id. CIT(A).

5. | have considered the submissions of the Id. Sr. DR and the facts and
circumstances of the case. A perusal of the impugned order, being more

specifically in para 6.2 at page 3 shows that the assessee has failed to
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submit the evidence to substantiate its claim. This being so, in the interest
of justice, | grant the assessee one more opportunity to substantiate its
claim before the Id. CIT(A) by restoring the issues in the appeal to the file
of Id. CIT(A) for adjudicating afresh after providing the assessee adequate
opportunity of being heard. The assessee shall cooperate in the
readjudication proceeding before the Id. CIT(A) positively.

6. In the result, appeal of the assessee is partly allowed for statistical
purposes.

Order dictated and pronounced in the open court on 21/07/2025.

Sd/-
(STTST ATY)
(GEORGE MATHAN)
1A% §EET / JUDICIAL MEMBER
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